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APPLICPNT() 
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_SQJft.)_ -. 

-. - -. 	 0 14OilOCa to. for the 3pp1iCafl. 

- 	
rot the Respondents0 

/ 
Court's  

O -icLoEa 	-------- 

-,> 	•7Oct - 	24-796 	The -last extension of time 

/rn- ,42 • 	

J__ QC-- - 	

was allowed 	vide order dated 

2'596 in M.P. 50/96 in O.k. N 

218/95 for further two months 

	

- - 	

connencing from 11-5-96 • The COn- 

:tpt Petitioner(original appli-- 

- - ? /' i"O r 21 	if 	 cants) has - submitted this petition 

dated 12-7-96 on the ground of 

	

J-c frLt, , 	 wilfil and deliberate violation 

	

- of judgment and order dated. 	- 

/ 	 - 	
- 18-10-95 passed in 0.A.No.218/95. 

P~l L 	 - '-? 	 Issue notice on the all. eged 

	

- 	 - 	
- Contemners to show cause why- con- 

• ( /_ 
CA• empt of Court Proceeding-s should 

not be initiated against them for 

, violation of the aforesaid order. 
• 	 - 	9P-. 	dated 18-10-95. 

- 	 - 	

- 	 Returnable on 4-9-96. 
I - - 	 List on 4-9-96 for further 

-
£%S 	S 	- 	 - - -. 	 -- *0 	4Ij 	 :ordere 

- 	 - lrnt 0 	 -Member 

LL 	 c4fr o' , 	 , 	 - 	 - 
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4'. 	...* 	... . 	 . 

C.P. 24/96 	 v 
4.9.96 	Mr A.Ahmed for the petiti:oners. 

Mr S.A11.Sr.C.G.S.0 for the alleged 

conternriers. 

Mr All has submitted that the 

applicants have been paid. He seeks 

short adjournment to file show cause. 
List for show cause and further 

orders on 23 .9.96. 

6- 
Member 

pg 

~ . vio 

23.9.96 	Learned counsel Mr A. Ahmed for 

the petitioners. Mr S. Au, learned Sr. C.G.S.C., 

for the opposite parties. Mr A. Ahmed submits 

that he may be allowed to withdraw the 

Contempt Petition as payment has already 

been made to the applicants. Prayer allowed. 

The Contempt Petition is disposed 

of on withdrawal. 

4. 
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•too
IN THE CENTRAL ADMINISTRATIVE )TRIBUNAL: 

• / 

GUWAHATI BRANCH3/ 

- 	 GUWAHATI. 	 - 

LT_PETLL 00F199  

• 

 

in ..A, No. 218/95) 

. 	. 	
. IN THMKf I E 

: 	 .. 

A petition under Section 17 of 

• 	 .. 	. 	 the Central AdministrativeTribuna]. 

Act, 1.9.85 praying forpubishment 

of the contemners for noflcompliance 

of the Judgment & Order dated 

18.10.95 paSsed by the HOn!ble 

TriJuna]. in 0 .A. G6s9 No 218 /95.• 
\ 

AND 

IN THE MAflOF : 

Sri. K. P. Pillaj & 0thers 
,1 

•1. 	 __ 

V 	 . 	 . 

1) 

• The 	..Secretary , Defence, 	-. 

G°vernment of India, 

New Delhi 

(Contd.) 

* 

a • 	 . 	 . 	 . 



'- 	
2 	- 

 

• C. D. A., Narangi, Guwahati. 

Sri S.Deb Nath, 

Garission Engineer, 

668 E'S,CO 99 APO 

COn±mner 

• 	 The humble petition of the 

abovsnamed Petitioners: 

MOST RESfECTULLI SHEWETH: 

1) 	That, your petitioners filed the above - 

O.A. No 218/95 praying for payment Of 1) 5pecial 

dua1lowances, 2) House rent allowance, 3) 5pecial. 

•Ceothpensatory (Remote Locality)allowance and 4) 

• 

	

	 Field Service Concession of which the petitioners 

are legally entitled. Their application was ragiste- 

red and numberd as 218/95. 

• 	 2) 	 That, theHofl'ble Tribunal after hearing 

on both sides was pleased to pass the judgment & 

Order dated 18-10-95 directing the Respondents inclu-

ding the contemners to pay following reliefs to the 

petit loners. 

• 	 RELi: 

That S.D.A. of  the petitioners should b - 

-. paid with effect from 1_12-1988 . 

(Contd.) 



- 	3 	- 

Arrears from the date Of actual posting 

Of the petitioners in Nagaland Or or after 1-12-1988 

in respect Of the applicant and to continue the pay of 

rent sO long as the cOncessiOn is admissible. 

The S,C.A,(RL) they are directed to be 

paid with effect from 1-10...86 .ffrom the pate Of 

actual posting in Nagaland on Or after 1-10-86 and 

continue to pdy . the same so long as the concession 

is admissible . 	 . 

iv) 	The arrer of the S.C.A.(RL) Pn*the date 

of actual psing in Nagàlandon or. after 110.86 

upto the date to paid within the period of 3(three) 

months from the date of communication of the Order. 

It was directed that Field Service COnce-

ssiOn should be paid to the aplicant with effect from 

1-4-93. The same was to be padd with effect from 

1-493 or from the date of actual appointment to 

such of the applicant .uptO date and to continue to 

give the same so long as admissible. 

3) 	. 	It was also directed that HRA is to py 

the applicant at the rate as was applicable to the 

Central Government employees in3)3_I, B-Il plus 

cities/towns for the period from 1-10-86 or from 

the actual date Of  appointment as  case may be in 

respect Of each applicant up to282_91 and at the 

rate as admissible from time to time as from 1-3-91. 

upto date' and to continue to pay the same at the 

('Contd.) 
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-4 	- 

rate prescribe thereafter. The arrears to be paid 

accordingly subject to adjustment of the amount as may 

have already been paid to the respective applicant 

during aforesaid parties towards H.R.A. The future 

payment Of HRA to be regularised acccordingly. 

Arrears to be paid HOOK19 as early as practi 

cable but not later then a period of 3(thr.ee ) months 

from the date of communjctjon Of the Order to the 

Respondents. 

4) 	That insp ite of these directions the contem_ 

flers have deliberately not complied with the Order 

with a notice behind and no step has yet been taken 

for payment Of the relief given by the HOn'b10 Tribunal 

to the applicants. 

5) 	That Your petitioner beg to state that, the 

c°ntemners have shown complete disregard, disobedience 

and hav e  not cared to cari'y Out the judge.r /direc_ 

tion passed by the H°n'b15 Tribunal till to-day and 

this OCC9 SSjOflS to the cantemners amounts to serious 

cOntempt Of court and they deserve the punishment for 

willful disobedience, disregard., nonimpljmentatjon 

Of 
the judgment& Order passed by the Hon'ble Tribunal 

in 0 .A. N 0 .218/95 for which they deserve punighent, 

6) 	That your petitioners beg to submit that, 

Unless thy are hold up in cOntempt the cOntemner will 

not impliment the judgment & 8rdar passed by the 



:9 

Ho n t ble Tribunal, and as such, it is a fit case 

thtthe cOnternners should be directed to appear 

before the Hon'ble Tribunal and to explain as to 

why they have not implimented the judgment of the 

H°n'b].e Tribunal. 

That, your  petitioners submit that, unless 

the cOntempt proceedings are initiated against the 

c.ontemners they will not care to .  impliment the 

judgment passed by the Hon'ble Tribunal 

That, your petitioners beg to stats that 

the contemners have not implirnented the judgment & 

order dated 18-10-95 the applicant have been compelled 

to file this contempt petition before th.s HOnlble 

Tribunal for taking action against the contemners. 

Under the circumstances, it is 

thereOre prayed that the HOn'bie Tribunal 

may be pleased to ISSUS contempt nOtice to 

the contemners to show cause as to why 

they should not be punished under Sect ipn 

17 of the Central Administrative Tribunal 

Act ,1 985 oi pass such any Other order or  

Orders as the Hon'ble Tribunal may seem 

fit andproper 

(Contd.) 



Further-it is prayed that, in 

View Of the deliberate negligence and 

disobedience to carry Out the Hon'ble 

Tribunal's order, the contemner should 

be asked to appear in person befoè this 

Hon'ble Tribunal to explain as to why, thpy 

should bot be punished for contempt. 

And for which act of kindness'your petitioner as in 

duty bound shall Over pray. 

• .VLLL I C AT I 

I,Sri 	*a'niai, do hereby. very the 

above statements- and declare, that the statements 

are true to my knowledge, belief & information . 

I, put my hand/sing this verification 

to—day on lth day of July, 1996 at Guwahati 

•• 
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IN THE COURT OF MAGISTRATE AT GUWAHATI 
- 

)•9',% 	 'r 

I, Shri K.P. Pillai, Fitter H.S. II serving under 

the Garrison Engineer, 868 EWS c/c 99 A.P.O. petitioner 

in the above case do hereby solemnly affirm asfollows:- 

That I am the petitioner in the above Contempt 

petition as such I am well acialnted with the facts 

and cirirastances of the case. 

That the statement made in this Contemp petition 

are true to my knowledge and bell ef. 

That the affidavit is made for filing Conterrt 

petiton before the Nonthie Ventral Administrative 

Tribunal at Guwahati Bench, 

p 

rrçf)  
AJ 

Signed before me 

LiJ 	

\ 	who is jdertified 

GuWahati. 
.d  

*,  

poneflt 

today i'r- -k 3j, 199 6 

by Shri Adil Ahmed.,Advocate, 

Magi strate. 
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DRAFT CHAg. 

The applicants aggrieved for nOn 

compliance and n°n-payment of 5,D,A., H.R.A., S.C.A,(nL.) 

and' FSC in terms of H°n'ble Tribunal's judgment & 

0 der dated 18-10-95 passed in 0.ANo. 215 of 1995. 

The contemner/Respondents has willfully , deliberately 

violated the judgment and order dated 18-1095, passed 

in 0 .A. No. 218/95 by not implementing the direction 

contained therein till date. Aôcordingly the refspondents/ 

contemners is liable fo r  contempt of court proceeding 

and Kisive severe punishment thereof as p r ov id e d fOr  

under the law. They ma'y also be directed to appear per-

sonally and reply the charge in this HOn'ble Tribunal. 

51 
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CENrUL AuI1lNISrATI11E Tft10Uwit_, GIJW/I4ATj BCNCII. 

"'1u 	 L AIII ,  I.IIJUI; IWI t(J 	Il UI 
With  

• 	 (Jrlçlnal Appl.tct.j0 	No.218 of 199S. 

Oats of OaCision 4  This the 10th 0ay of October,1995. 
The $ion'bl,e Jutice Shri 

• The Han' ble Shri. GL.snnglyine, Member (AdtnHlatrn1vn) 
	• 

11640 5hri C.1.MQnfjRi& 23 other,,. 
All are ervjng in thn ofricq of th 
Grrto,1 nirjnar, 060 EWS C/a 99 API). 	 . 	Applicn 

— varous— 

1. UnIon or Indin reprIJsented by 
the Secretar,, Defence, 
Govt. of India, New Delhi. 

2 The Garrison ErigIne,r, 
068, EWS, C/a 99 API). 

3 • The Garrison Encjinaar, 
• 	869 EWS, C/I) 99 'API). 	 . . . 

	Respondünts. 	
•: 

PiJiQ.218/95 

2:Suu1 	hti R.P.Pjuj & 225 
All are sorving in the office or thø 
Garrison EngIneer, 068 EIJS C/o 99 API). 	• , • Applica n t s  

versua — 

l. U1,.I1 UI' IIitI In rltJrlIH,1LtJ by thu 
Secretary Derenca, Govt. of india, 

Delhi, 

2. The Gorrison Enqinner, 
u&o EWS, c/u 99 API). 

3, Thu G nr risori Enrjiu,,t, , 

	

069 EW3, C/a YY IWO, 	 . • 	
r1anpundents  

For tho apolicants in both tile ccsg : 	By 'Advct9 Shri A, 
• 	 4hrnorj. 

r,, 	' 	1 I;vI.tr ,, in 	Iii 	JuI;I 	lIiq '1fl1'i 	f1' 	Arfir,r,i;, 1  Ilirl 	. 
AuL,3r.C.r,.3.q:. 

IIMIJtJtIl 	.i • VX.  

An the question raised Is covered by earlier decisions 

till) 	ti. I, 	•Ii 	iI.Il(i 	I tlt)tfj 	1)1,1. ;l.l 	I.,, 	t.iii I 	I IilI$Ifl.hflI 

Ucturnoble rorthwitft...jfts .Ali ,Sr.C.G.S.0 Univn.q noiicn nnJ 

,i,.i 	
. 	 ltlfll.II • 	1 • 

t 	 • 1 

' , __$I•  

7 

) 



r 

IIIfU:.I r'. 	 ,ti1, 	hnLi. 	it I 1 tI 	ilit 	Itti. ttn,iI 	1111j1IIiq. 

Ao tIsoquotion roi8wi itt, coverod by uarlior der.isioris 

L he U. A. 	I a vjiJiii I 	u titi ti iiuI I u it lit iiii 	i ii itl$IJ(IIIUHI. 

fleturnablo forthwith. Mr S.Ali,Sr.C.C.S.0 walvos 11601ca and 

appears for tho V03pondents. Cl1ed out for final oring. 

Aa thu C1IIIIi$IlUJdU in buIlt thu iibuuu U.Mu 	ti liJuitliotil 

theso are diepocd of by o common order. Thta applicants in 

	

thu rupoct lye aplicatiotin iiro granted leave to oltto 	 a 

I hat r C Ijilti In thu e Linj iti npitl it et itin 

Facts of U..No.217/95: 

The 24 applicants concerned in O.A.217/95 ar6 civiIion 

• 	 1JUl11 	Wi 	11111 Iii IIJ Iii ij 	IM 	lit-litip 	A, 	U, 	i: 	tI ul 	I) 	C111111 'tillijjIVIIIII 

	

in the U9fenco Oeparltiient front respective dates sinco 1963 	 H 

imuarik. They hnn ntntoti hint they nrc from ou13dO the 

Iltjtl h ItitiL It iiij . [( ill hut hey u titielt 1iutst.tid on tIv 1. I.i.i.ii 	utup ttiyuin 

	

in Ngaland in tho office of Garrison Engineor 	EUS 

C/O YY A.P.O. Their grievance is that they are eigible to 

	

i(I 	Ii  ti [ti 	
0 

0 

(.) spucial (Duty) Allotionce (SDA), 

(ii)' I1ouo font Alláunnco 0(11nA) 	tho rat.O of 15 °n 

thu uiotilhly tialijry with orruot ftoiU.1 10 1  IUU( 

Special Lotnpensntory (ilemLe Locnlity) AIiet.ioticø 

	

with effect fr/..1993 and 	 . 

Fttil.d 3urv liiu LDnuuuliL(IIl with nfl uut rtti". 1 •  11 1993  

but that these benf1tS are being wrongfully donitid. to thorn 

• 	 by the ifoSpondonts. They placu± reilonce upon the earlior 

tiuciuluil in D.A,fsU/i1 • It uluu eIWIUUL'e Ultit.  Lho L 1 IIIII 

had filed Civil Suit Wo.265/09proyiflcJ for the afrcsoid 

bonuf Ilti and tho suit uns dcc rcod Howev.or occo iding to the 

	

. 	
J•.t lh 	)• 	

v' k •IIst 

I. it: jut. y 	Lit tu ci jl 	I. 'i tint 	ti hey ud 	by 	tuinlehItti IIII ti  

t-J4t--  buiticj without .ju: 	ciichiun. 

//;••• 

• 	 - 	
. 	

•0 	
p 

	

i-ohtiri 	3 

0 	 •, 	?. 	
0 

/ 	
Itt 

	

0 0 	 . 	

0 
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\) - 3 - 

L2ZLU 91  

The, U. A.21U/95 line 	begn 	fUnd 	by 226 	'ppiicont. 	They 111 
are 	 • t 	 j1 •, I 	•t 	t iA tpP 1o ,Y 9Qin9 to 	Grotjp 	C! 	•c,rvjn 

the Defence Oapartmenl 	from reopoctivo dates since1963. 

I Iwy 	alec 	u iaiii, ,thu 	bantirits 	of 	$ 

() 	 5 pocia 1 (Outy) 	Allouncg, 

• 

/ 
Speo1l Cornponeotory(flgmoto Locality) 	Allou0no9 	nd 

• 	
.• 	 /• 4 •. ' (iv) Figld 4,Servjcg Concession in the eamg menner" :, 	•. 	 ••' 

AI-.t, 	
I 

and on the Borne grou 	as ci1mgd 	by the apijcong 	in tho. 	8 

• 

uthur 	U.!, 

In oupport or the claim for Spuciol(Outy) 	AlIounnco 
• 

reliancg is pieced upon the Oufunce Ministry O.M. 	Noô(g)/ 

:i.i 	UA 	and 	uvronan 	ilini,atry 	Ilamorandum 

No .20014/3/83_fli• Reliance is placed upon tho Circular 
 

issued by the Government of India, 	Ministry of Finenc0 I 

dntu 	 in 	butiliurt 	or 	the 
• 

• 

claim of HflA 	at 	the 	rate of 	15 	applicblü to 	8 CIa35 citles,4;1•; 

The claim for Spocial Compensatory(n0rn00 Locality) 	Allowncg 

•'• 

t' 	i 	'U 	I'uno 	U 	r t mont 	Q iv jij en 	oIII$ toy 	Oc 	In 	Iin nd 

upon the latter of Ministry of Defence, Government of India 

Noifl/3729/G/PS3(d)/4'65/O(pey)/.5rLcgo 	dIiLod.31.1'.9s'jjt,1 	
• (lrr(JOL 	N'uiii 	 LLIuily 	thu 	fluid 	3orvLo 	CoIr3fl8iijUfl$ 

are clalmedon 	the 	basjs or 	letter No.16729/01IG4 	(clv,) 	(d). 	• 
dated 25.4.94 issuod by the army Headquarter in pursuance 
of 	lotter t 1 or 	Uóv arnijinrit 	of 	India 	deted 	13.1.94. 

Thu Hon 1  bin Suptotnn Court 	ban nou hnld that 	*rnploynoe 

havincj all 	India treriefer 	liability who 	unri? 	nppointnd 
uu (. u tue 	No r(; H 	C nnt 	H nq 	on 	but 	tthv a 	linen 	l')n L liii 	Lfu 	I iw 	511111 8 

R eg ion 	are 	entitid 	to 	the 	bonofit or 	poyunut)t 'of SOA under 

I 	, • 	• •• 	
, 	contri 	4 6 . . 

8 
, 

• 
'I 

••4 j ' 	 • 	• 	• 
I', 



I 

1
I ii 	h5, I itlug 	(gin il 	l. iid 	1 11 a 1 	• i 'i(j 	I I) I I 	it I 	i u "ii 	1Y 	I lii 	* 1 111, I III SIfl I u 500 dLcj.sj0n 

of the 
Ho'i3l0 Suprppn13 

Court in Civil appeal NoU34 or 195, Chj 	Gonoral.M0 	(Tolecon,) 11 
A 	"ltttiii: 	vt,, 	Sun 	llnlg1g1.1 

• 	

'is L I 	o. 

	Dcom 

JflLud 1u,1 	
huva ConlcJrocj this a9p 	Os wl1 03 iii quej0 of elly 	liLy r 	 H 

 Fj  

	

 
Hou 	

Uenl Alloranco 	S tHu SIll fl siI, sty Cr, 
	 pcjni

Lw, n 	Ly)I I u 	, 
e5 	 I ri i 	 51 COfl0 	3j onjr or 

order 
on O.12/95 with 

2I.8.95 TI1 0  Oppljc3 	

Uer Ols J. 	I 'iii 	lung 	ii, Yi1lin 	 I. l 	r, 	111111 1 Ii, 	 tip, lU I tipg 	III IP.I 	I .  trjon Enqir1011r arid UIg 	han tJ0n Postod Iii thu 
SlH t e or 

	

or 0XrJr,lI, m y  thu r OI(U f) I fillitorioJ6 u 	hu a tluid that the 	piic 	at 	untjtid to 	all tIioa • 	 bon015, ih 	flPplic9 in Iii 	
U. s mid th 

In th50 C305 ucru also plajj 	
in Ih salile Civil ujt 

tI'inuily 2r,/u') IJSUf 	i y 	Ira 	1J 	
y 	iI:pflij satisriBd that 

for the saino roasons as aro recorded ih th 

1 ? /l/')! 

common ordor on th afor000jd.IU() 
	P1Ict1oi 	namely itJ (I, 	

. 1h/''1, Stut I iii' u rulgir 	1y 1w IlulnuiusI 	Ilu, tn 	
OPPIICI0115 Although the app 'jts 

	m 	SOA 
fran Nov ember,1993 we shall allay thtn claim with offct 

f 113111 1 • 12• 1 	n 	 I 	tan nil n r u rut 	• SI iui I th 
so fr astha HIIR is cor1arnod th 

	

n I y 

rolitif ulil not be 
grn1 	

prayed but 
8 s ' uas grnn10 in 

th onrijer Otor Lu 	i vii of 	'ii) 1 olop, ill) a1uu in n y 1 11 ,1 111 L 	 ur 	hum jfl th 'earl lOr cases. 	 S  % 	 t  

For the aforesaid raesag 	 ard 	Is 	 II,! l)tIui,tj 	I 

5.1: 	

• 

) 	
It is declared that SDA is pa/1b1 from 

	

con Id • 	S. .1. 

	

, 	 • 

	

i. 	

• 	 H 
S. 	 .. 	S• 	• 

S 	
• 	 • • 	•• 	• 

r 



S 	 • S 	 I 

11) 	(u) 	I h 	Ltif)IJDf),Itj,IL 	,lrt) 	itL tittI.•,,J 	he, 	pny 	h, 	hIm 
ppJ11oit;iI 	pjoitj 	(Outy) 	Piluwono. 	(30(t) 	with 	nfrr,et 	from 

the date of actual posting in Negalond no or nftnr 1.12.1900 

as thu cna 'may be in 	respect of each applicon' and contlrwo 
LU 	Pay 	Ititi 	amillu 	no 	)unç 	E16"14 	(lwf11f1Lri,1 	i 	nt!mL 	nj Iitq 

(b) 	Arrears from the dote of actual posting in 

Nocialarid on 	or bflter 	1,121900 	uplo 	dLn 	to 	be paid within d 
S 	

tiirou 	lliar.win 	rromn tho dnte of 	rvoaipl 	or copy 	or 	thio 	ord,  

It'is dGclBrOd 	that 	SCA(flL) 	is payable from 

1 .1O19U5, .5 

Thu 	ruopc,iicjnte 	Org dlroctcicj 	to 	pay 	to 	this. 

5pplicant 	SCA(RL) with effect. from the date or actual 

I)ooting 	in 	NaQalaridon 	or bftor 	1.10.191313' as 	t

S

hu caso 	may 
bu 	in 	realiont 	of 	ámoh 	Oppliorit 	mrmri 	to 	coultinun to 	,ny 

thosame 30 long as the cQncgio 	is odmjsjbie. S it ,  55 5 , y,, 

Arrears 	from the date of actual postingibn 
•I 

no or aft or 	1 	1U*19U6 Upho date to 	be paid uithj 
S 

period of three months from the date of communjoStion . 
or 	this 	artier. 

lv) 	
() 	 It 	in 	 that 	rsc 	im 	ntiIntaoiIjln 	from 

1,4.1993. 

(b) 	The 	reponrJorit5 	are directed 	to 	extend 	the 

f31 	Lu 	thu 	appiiamntitn 	in 	the prosur[I)od 	manner with 	affect 

from 1.,1993 or 	from the dato of actual 	appointment 	on 

the cao may be in 	respect of each applicant 	upto date 

timid 	Lu 	uu,iLtuuu, 	Lu 	tjtvti 	Lhiti 	aetum, 	an 	iniiij 	no 	nehmntejnihitn. 

v.) 	(a) 	It 	is 	declared 	that 	3311 	is 	aJmisslhjlo 	as 	•. 

indldOtcd 	below: 	 S 

(1) 	rt,, 	t)n 	imlo 	urn 	ii jr,,rt,,rJ 	to 	pay 	lIfltt 	to  
the 	applicants 	at 	the 	rote 	as was 	Opp1t'b10 to 	Lila Cant ral 

Goiornmnent 	employees 	In 	8, 	6-1 1 	ti-2 	clasn cit Ies/town 

tti r 	LI in 	p n i 	leitJ 	fri mum 	1, 	ii • 	1 'Itt Ii 	'i I 	t'viiii, 	I 	Ii,, 	ni 	I. tin I 	ii nI. it 	ii 
5' • 	

/"'"S 

Coiltri • 	6 

S  S 



\\, 

T 
CCIIIi 14  t.I1 1111)1)1 	iiR 	ItCU (i it t%(1 IUU Y 	III 	t Cup nUt. 	I I' 	tiiUlt llp(1 .t I.titni 
I Ii Lit 	" It • 	, 	') J 1 	iii iii 	iii. 	I liii 	fill 	fflui v 	ii 	I 	nh 	i 	F 1 , 1 IftI 

ttinu to II.nt 	from 1.3. 1991 uitl) (J;iL e Linti Ii, continijo 

to pay the same at thu rate prescribed hereafter. 

(t:) 	ItL LI)t3 rtJ 	Iii 	Iiij linill 	ICOt;i) II I 	t y 	iiihi1 hR I, 	Iii 	I. In, 

adjuatmept or the amount Els (flay have alre3d y  boon paid to 

the respective applicants durtnq the aforesaid period 

loon r.iu lIlt A. 

(d) Future payment to be roOuletod in accordance 

with c1aa (&) ahab. 

( u ) Ar riju to Iii I., a p itt Ila nfl t 1 y iii p ron I Ion hi ii, ht it. 

not later than a period of throo months from the dale of 

cominunj.c at. Len ,o U this o rdo r La thu ruspolidullLB.  

T Un yr Iil n I ritipi tent: I 'in I '% .iJ lcnjntl In Lotritin  

of Lhio üîü ruoaj'J u riior. No order mi to coats 

A copy or th . order dated 24.8.95 pessed in 

U. it.r1, • IVIIIJ5 ouch 125/93 ullehl ho "coda port of rrJou rd of 

this (LA. 

	

(8) 	U.t.tlu.2tfl/95: 

	

1) 	It En tIm: 1 urcul Ihitil. SDA is peynbie fruni 1 • 12 • 10U, 

(a) The respondents are dircctd to pay to the 

applicants Special (Outy) Allowence (50P) uith effect 

f r'j 'H 11w dtci u or i':I, uni pit it, tic 	I n N nn  I tuil nit ii r R ri. ni 

1.12 .1')UU as the case moy be in respect 01' each opplicent 

ffl(J cotit tntju lii PfIY LICO 111)"Ill 50 tnrj 115 Ihii Comommilion is 

JiiiJiiil (Ii) thin 

(b) Arrears froici thu date of uctuol puLIiiy In 

tJagaland on or after 1.12.1900 upto data to be paid 

	

UtLIIJII 	t.iIr ,Ag 	Hkhiilliii 	rt'itiii 1.1111 iJiit.0 Of' 	I UI 	or ili.py Ill o 

-this order. 

(a) it is declared that SCA(RL) is poyablo from 

I, 	
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(Ii) I 1w I:uopoflhJotIlu tir e  dl too I ad to py to tho 

appli•ont SCR(RL) with effect from tile data 6f actual 

posting in Nagolorid on or nftnr 1.10.190 no thn Once mey 

he Ii, loopoot (jr oioIi 0pplJ.nI and to contilluo to pay 

tho 8011)0 30 long as tho COflCeSSIon is adinissibl0. 

(c) Irroar3 from tha date of ictunl iwtlnçi in Natjnlnntj 

on or after 1.101986 upto date to be paid within a period 

of throo tirontho from the dl)te of conununjoat ion of this 

0 t'dn V. 

(a) It is declrd that FSC is aJiniBsjble from 

1.4.1993. 

	

(ii) T iii, 	i 	iiniipi,it. 	nr 	d I r tin i tipJ in 	tx I 	I lit, I.iG 

to -tile CIPPlicanLs in tile PFOSC ritcd maimer witIl effect 

from 1.4.1993 or (ruin the date or actuai appbjntrnent as 

the cnr3e may be in rnpoct of each applicant Upto (Jat' 

and to continue to qive the some s ,2ong as admIssibl' 

(a) If is dOCjrd that I4RA is admiggjblo as 

	

niIh,rpi lift Itsi1tjj 	I 

(b) The respondents are djrflCId to pay 1111A to the 

app ic ants at tile rato ns uni nppi tc nbto to tIm ( out ru) 

1ti, utliuuliuriL (JItuh)lOy(mou In hi, il_i , 	3-2 c iflj o ol, I I au/iow 

for thø period from 1.10-1986 or from the actual date of 

appointment as the case may be in respect of pech oppijoant 

uplo 211.2.1991 and at the rate a.s rYtoy be applicable from 

time to time as from 1.3.1991 uplo date and to continue 

to pny tho 80mb at. tho rate proscrIhJ hernoftor. 

(c) Arrears to be paid occordingly 3ubjgct to tho 

adjustrnouit of the amount 03 may ha%/e already boon paid to 

t.h,o rIlmupOnt, tvn 	I innnln ultir tim.1 Iii,i vifn rnmrlhd Inur Liuti 

towards Ihrhi 

.(ti) future pa'yrnnto1e teguiIed In ocordance with 

• 	8.. ,. 

I 
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() Arronra to bo rid ajr 
	.P r ic L 	ib I a but II 	I. 	 , 	I I III I i H I 	I. III Ii 	flu 	

lu 	ii, it is co 111"lu fl-lCaL Ion or 
thIs o rue r to I he re3pon(1 01) 1 3  

Tho orlijinal app1jaL Ion is al lound i 
	errna of 

	

r., 	uui us I • I 	uitu; ut • 	N 	(S tuJ tu r 	11:1 	ti 	uit us I. us 

A COpy of L 11 0 order 'i;Lj 2'i.tJ 	
P.S3flJ In U.A. Hr, 126/9 	fliJ 

125/95 gIiIl un un,uJ0 flartof reor 	or i!) U R 
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IN THE CENThALI ADMINISmATIVE_TRIBAL 

MATI BENCH 

• c; 	i',. In the matter of :- 
-'3 

	

. 	 I 	CP No 24J96 
OA 21795 

KP Pillai & Others 	- 	Petitioners 

Vs 

AK Nambiar & Others 	- 	Contemners 

- And 

In the matter of
,  :- 

Show—cause rely submitted by all the 

alleged Contemners. 

	

- 	
Show—cause repiy 

The humble alleged contemners submit their 

• 	joint show—cause replies as follows :- 

• 	 1. 	That as per judgement and order dated 18Q Oct 95 
21875 

passed. by the Hon'ble Tribunal in OA No 218/95 all 

the dues have been paid to the applicants on 06 Aug 96 

and nothing left to be paid to them. In fact, the 
• 	

judgemerits of the Hori'ble Tribunal has been implemented 

by the Respondents and the applicants are getting 

• 	their payments regularly. 

Contd,.. . .2/- 



J>r 

p.' 

2. 	That due to delay n getting. sanction from 

the Govt of India, Mini try of Defence for payment 

of the amount directed o be paid by the Hon'ble 

Tribunal, there has bee: some delay. 

30 	That the delay in I ayment Was not intentional 

but because of the reas ris stated in para 2 above. 

That the responden s have no intension to 

disobey or disregard th orders of the Honble 

Tribunal and for such d lay in full payment, the 

Respondents may kindly I e excused. 

That in view of th implementation of the 

judgements in question aving fully implemented 

by the respondents, the contempt petition is 

liable to be dropped/di. Dposed of. - 

t 

Coritd.. .. 3/- 
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VERIFICATION 

• 

 

I. Major $ Debnath, GE 868 Engineer Works Section, 

C/O 99 APO, as authorised do hereby solemnly declare 

• - H 	
- 	

that the statements made above are true to my knowledge, 

• 	 belief and information, and I sign the verification 

Y.,on this 	day of September 1996 

at Dimapur. 
• 	• 	 -.•. 

(s Debnath) 
• 	 Major 

Garrison Engineer 

• 	 4' 

I 

- 	•, 

S..-. 


